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IN THE CaNTAAL adiilisovnTIve T4 IBUNAL
FRINC IPAL B:=NCH
Niw J=2LHI

CP-370/94 in Jute o decision 26=7-1995
O0A=1517/93

Hon'ble shri N.V. Krishnan, Vvice Chairman (a)
Hon'ble omt. Lakshmi 3waminsthan, Member ()

s>hri Gajram >ingh
s/o 3hri Lakhan 5ingh
r/o 75, Gali No.>, Morar Bandh Colony cxtn.
Badarpur, New Jelhi.
..Pecitioner

(By Aadvocate Shri 3 .K.Sdwhney )

Versus

1. 5hri Lalit Kumar >inha
General Manager,
Northern iailway,

Baroda House, New Delhi.

2. sh. Mohammad-/aki-Uddin ~nsari,
DJivisional iailvay Manager,
Northern iailway, Muradabad.

3. shri asutosh,
asstt.congineer, Northern iailway,
Hdpul‘ .

4, shri 1{.K. Kushurba,
Inspector of .orks,
Nortnern lailway,
Gajrola, Jistrict, Muradabad.
..iesponiznts.
(By ~dvocate shri P.3. Mahendru )

ORD & R (0RL)

(Hon'ble shri NW& . Krishnan, Vice Chairman (n)

ie have heard the parties, The order daoted

7-2-1994 in OA 1517793 directs the respondents to

consider the case of the petitioner for a fresh
appointment on merits and in accordance with law

on the footing that he is borne on the live
casual register. The petition has been filed on
the ground that the petitioper was not so considered,

In the reply, it is stated that the petiticner has

only 273 working days vne:iess others nove < n consiuere
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because they have worked for & larger number of Jays.

2. Leanred couynsel for the petitioner contenss

that this is incorrect.

3. Je are of the view that, in thst ccsz, it
is open to challenge the action of the respondents
in o separate QO.i, on the gquestion that the persons
junior to the petitioner had already been considerzd
for appointment. ..ccordingly, we disaiss this
petition and discharge the noticé issues to the

~

respondents prese.ving liberty ¢f the peiitioner
to chalienge the action of the responientis in d

proper proceeding as may be advised in accoriance

with law. , LéZA/’/ﬂm .
fakdly B dllo iy

(}‘7//
(umt.Lakshmi swaminathan) (N.V.K.ishnen )
Me ber (J) Vice Chairman (a)
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